| TEM NO. 109 REG STRAR COURT. 2 SECTI ON

X
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (O No(s) . 6150/ 2016
M S MALAYAG RI SANDAL WOOD O L DI STI LLERY THROUCGH | TS PARTNER
Petitioner(s)
VERSUS
STATE OF U. P. AND ORS. Respondent ( s)
(Wth appln. (s) for exenption fromfiling OT. and interimrelief
and office report)
Date : 16/08/ 2016 This petition was called on for hearing today.
For Petitioner(s)
Ms. Bharti Tyagi, Adv.
For Respondent (s)
M. B. Krishna Prasad, Adv.
M . dhi rendra Si ngh Parmar, Adv.
M. Musht ag Ahnad, Adv.
M. Sant osh Kumar, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
Four weeks’ time, as a last chance, is granted to respondent
no. 2 for filing counter affidavit.
Respondent nos. 1, 3, 4, 6 and 7 have been served but no one
has entered appearance on their behal f.
In respect of r espondent no. 8, Regi stry to enquire
from

Post al Depart nent.
Li st again on 28.09. 2016.

(M V RAMESH)
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